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MINISTRY OF RAILWAYS
(South Central Railway)

NOTIFICATION
Secunderabad, the 3rd June, 2025

S.0. 2481(E).—Whereas, by the notification of the Government of India, in the Ministry of Railways
(Railway Board), number, S.O. Number 2223 (E), dated the 7th June, 2024 published in the Gazette of India vide no.
2121 on 10/06/2024, Extraordinary Part II, Section 3, Sub-section (II) issued under Sub-section (1) of Section 20A of
the Railways Act, 1989 (24 of 1989) (hereinafter referred to as the said Act), the Central Government declaration its
intention to acquire the land specified in the schedule annexed hereto the said notification is required for the purpose
of execution of the Special Railway Project, Guntur -Bibinagar Doubling in Yadadri Bhuvanagiri district in the State
of Telangana;

And whereas the substance of the said notification has been published in “Sakshi Telugu Daily Newspaper”
& “Deccan Chronicle” on 20th July, 2024 under Sub-section (4) of Section 20A of the said Act;

And whereas no objections have been filed within the statutory time limit;

And whereas in pursuance of Sub-section (1) of Section 20E of the said Act, the Competent Authority has
submitted its report of the Central Government;

Now, therefore, upon receipt of the said report of the Competent Authority and in exercise of the powers
conferred by Sub-section (1) of Section 20E of the said Act, the Central Government hereby declares that the land
specified in the said schedule should be acquired for the aforesaid purpose;

And further, in pursuance of Sub-section (2) of Section 20E of the said Act, the Central Government hereby
declares that on publication of this declaration in the Officials Gazette, the land specified in the said schedule shall

vest absolutely in the Central Government, free form all encumbrances.

Guntur-Bibinagar Doubling in Yadadri Bhuvanagiri district in the state of Telangana.

Brief Description of the land to be acquired with or without structure for Special Railway Project,

SCHEDULE

Description of lands in acquisition:- Doubling of Track between Guntur and Bibinagar (239 Km.) within the limits
of Yadadri Bhuvanagiri District Jurisdiction for passenger and freight facility.

Sl. Name of Name of Sy. Acqulsltlon:rea Name of the | Name of the Structures
No. | the Mandal | the Village | No. | Hectares Cg;:: Pattadar Enjoyer
Bandi Bandi
Gouramma Gouramma
1 27/1 0.007 0.016 Wo W/o -
Komaraiah Komaraiah
. . Bheemagoni | Bheemagoni
o | Valigonda | Gollapalli | 50 | 5y 0.027 Sathamma Sathamma -
W/o Jangaiah | W/o Jangaiah
Gangapuram | Gangapuram
3 152 0.091 0.226 Venkataiah Venkataiah -
S/o Narsaiah | S/o Narsaiah
TOTAL 0.109 0.269
Nari Mallesh | Nari Mallesh
4 157 0.030 0.075 S/o Narsimha | S/o Narsimha )
Kusingi Kusingi
5 156 0.1037 0.259 Ramulu S/o Ramulu S/o -
Valigonda Poddutur Muthaiah Muthaiah
Palsam Palsam
6 Kishtamma Kishtamma
173 0.086 0.210 W/o W/o -
Dhanaiah Dhanaiah
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Solipuram Solipuram
Malla Reddy | Malla Reddy
0.033 0.081 S/o Swamy S/o Swamy
Reddy Reddy
Danthuri Danthuri
Yadamma Yadamma
0.030 0.073 W/o W/o
Anjaneyulu Anjaneyulu
7 171 Solipuram Solipuram
Upendar Upendar
Reddy S/o Reddy S/o
0.020 0.05 Chinna Chinna
Krishna Krishna
Reddy Reddy
Uddagiri Uddagiri
8 221 0.005 0.013 Shankaraiah Shankaraiah
S/o Muthaiah | S/o0 Muthaiah
TOTAL 0.308 0.7614936
Edugani Raju | Edugani Raju
9 620 0.003 0.007 S/o S/o
Venkatesham | Venkatesham
Ramini Ramini
0.05059 0.125 Ramesh S/o Ramesh S/o
Bixapathi Bixapathi
10 Ramini Ramini
574 | 0.05059 0.125 Laxman S/o Laxman S/o
Bixapathi Bixapathi
Mote Mote
0.13152 0.325 Prameela Prameela
W/o Ramulu | W/o Ramulu
Dependencia | Dependencia
Infra Infra
Structure Pvt | Structure Pvt
Ramannapet | Ramannapet 0.022763 0.056 Ltd', rep by Ltd., rep by
1 Director Director
575 Bhushan Bhushan
Ravindra Ravindra
Sable Sable
Sripathi Dilip | Sripathi Dilip
0.025293 0.063 Reddy S/o Reddy S/o
Ram Reddy Ram Reddy
Dependencia | Dependencia
Infra Infra
Structure Pvt | Structure Pvt
12 619 | 00733 | 0.181 Ltd, repby | Ltd, rep by
Director Director
Bhushan Bhushan
Ravindra Ravindra
Sable Sable
TOTAL 0.357095 | 0.8820685

[F. No. W.Con.182/SRP-03/GNT-BN/23-24/244/20E/030625]
P.V.S. PRASAD, Chief Engineer (Construction-I)
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